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by the Government, which have
_ the force of law. A court which
has large arrears to contend with
has now to undertake an unneces-
sary burden by seven of its mem-
bers assembling to decide all sorts
of constitutional questions, no mat-
ter what their weight or worth.
It is hoped that art. 144A will en-
gage the prompt attention of the
Parliament so that it may, by
general consensus, be so amended
as to leave to the Court itself the
duty to decide how large a Bench
should decide any particular case.”
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Demilitarisation of Indian Ocean

5732. SHRIMAT] MRINAL GORE:
DR. BAPU KALDATY:

Will the Minister of LAW, JUS.
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether he had discussed the
problem of demilitarisation of Indian
Ocean with the leaders of the delega-
tions of U.SS.R. anq U.S.A. at the
recent U.N. Conference on Law of
the Sea; and

(b) if so, the details of the dis-
cussion?

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIR
(SHRI SHANTI BHUSHAN): (a
No, Sir.

(b) Does not arise.





